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: _ 6.6}00 Heard Mr M.Chanda, learned counsel
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O.A. No. 176 of 2000 .
. Date | Order of the Tribunal
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l6.l.f.00 Present : Hon'ble M. Justice D.N.
Chowdhury,Vice~Chairman. .
."Heard Mr. M. Chanda, learned
. counsel for the applicant. None appears
o on behalf of the respondents. Written
statement has not been filed. Further 4
weeks time is allowed to the respondents
to file written statement. If on the next

date written staement is not filed the
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V ' 14.2.01 . Written statement has been filed.
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| 16.5.2001 for further orders.

156401

-rejoinder, if any, within ten days from

today. List for orders on 25.4.01.
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] : Vice-Chairman
' Written statement has been
| filed. Applicant may file rejoinder
within two weeks from today.

.List on

Vice-Chairman

Written statement has been filed, -
Tha case is ready for hearing, The appii-
cant may file rajofinder within ten days;_
List on 15,6,2001 for hearing,

|

Mrse NeDsGoswami, appearing on bew:

half of Mr.M«Chanda, learned counsel for
the applicant, requests for adjourmment

of the case on the ground that Mr,M.Cha= -
nda is out of station.

Prayer is acceptedo Lis‘c for hearing

is on 4-7=-2001,
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On the request of Mr.B.CesDas

‘learned counsel case is adjourned for
-hearing on 20.7.,01¢

b V(S
_ Member

On the prayer of nr.-e;c.a:.s, lea~
" rned counsel for the applicant, the casse
" is adjourned to 27.8,2001 for hsaring.

A Vice=Chairman

|
| "The case is adjourned on the ppayer of

’

'ﬂ learnad counsel for the applicant.

{ List on 30/8/01 for hearings

ice=Chairman

I4ist again on 28.9.01 for hearing to
enable the parties to obtain necessary instructiéns

in the matter.

Vice-Chairman

Heard counsel for the parties, Hear=

!

’ing'concluded,;judgm nt deliversed in apen
‘coutt, kept ia sepegate sheets,

The appiication is dispased of in

Vterms of the orpar. No order as to costse
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» CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No, 176-of 2000.

Date of Decisionc aza‘v ZO.B. o .

’.a - a.; ESaa.u[’ln,rg,aQQéL.i‘i? e e ,_Petltloner(s)

- Mraile Chanda, Hrs. N,B.Goaaami & . _Advocate for the
mmmmm MreG.N.ChakraboTty I

Petitioner( s‘
“Versys- )

mmmm—mrx;mmu—mmm-zc—;,

- - - . L‘Lan!J_, Of'.,él ndia & Others. ' Respondent ! ~)

1,

G«S.C for Resp. No.

= e = o . BP,AJDED Roy, Srl.Ce CoDas: fgLROSQo <Advocete for the
| © MroK.N.ChRoiidRu £y 2 M ri Be Noe2 & 3 Respondentiy)

THE HON'BLE mR JUSTICE D.N. CHOUDHURY, VICE CHAlpmAN.

1H.E H"N‘BT E

1, T/fll'leth'er Reporters of local Papers may be al'lOWé'd to see the

2. To ke referred to the Reporter or not ?

4. Whether the Judgment is to be_ circulated to the other Benches ?
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

~Original Application No. 176 of 2000,

Bate of Order s This is the 28th Day of Septembsr, 2001,
HON'BLE MR JUSTICE O,N.CHOWDHIRY, VICE CHAIRMAN.

Sri Morgand Syiem

S/0 Sri Dufferine Basaiaw

MoIT

Tech, Officer T §

Division of Library

Indian Council of Agricultural Research

Complex for NEH Region, Umiam

Barapani, Meghalaya, e « o Applicant

By Advocate l!lr.N..Ehanda, Mrs.N.0 .G oswami
& Mr,G.N.Chak raborty

1+ The Union of India
Through the Secretary to the
Government of India
Ministry of Agriculture
New Delhi,

2, The Director
Indian Council of Agricultural Research
Complex for NkH Region
Umroi Road, Barapani
Meghalaya - 793103,

3. The Administrative Officer
Indian Council of Agricultural Ressapch
Complex for NEH Region

Umroi Road, Barapani

Meghalya - 793103, e o « Respondents,

By Mr.A.Deb Roy,Sr.C".G.S;C; for Respondent No.1 & .
MreKoeNoChoudhury & Mr.B.C.0as for Respondent Nos.2,&,3.".

9 BRBER

EHOWOHURY 3.(V.C.) s .

B8y an order dated 4,5,2000 the applicant was
directed to refund the LTC advance of R.16,000/- which
was sanctionad for the four yearly LTC 1990-93 vide an
order No.RC(P)3/84 dated 12,1,1994 alonguith intersst of
Rse2613/~ in one lot, failing which it was decided to re-
gover the amount from his salary from May, 2000 onuards.
The legality of the said order is assailed in this proe

ceadinge. ¢

Contde. 2



2. Admittedly, the applicant was provided with

an LTC advance of #&.16,000/= for the block year 199033

in the month of January, 1994 for undertaking the journeys -
from Shillong to Amritsar. The applicant accordingly draun
the said advance Tor all the family members i.e, his son,
three daughters, wife and for himself, Initially, a sum

of 5.8,000/= was paid to the applicant as LTC advance by
the department for purchasing the Rsilway tickets. Dn
receipt of the said amount the applicant purchasead Rai luay
tickets from Guuahati to Dielhi, Thersafter the applicant
produced the copy of the Railuay ticket to the concerned
authority for self and other family members. The authority
accordingly verified the Railuay tickets and released the
second amount of #%.8,000/= for performing the journeys

from Shillong to Amritsar and baek. According to the applie
cant, he performed the journey alonguith family members

by train fram Guuahati to Delhi. From Shillong to Guwahati
and Delhi.to Amritsar thatipart of journey was yndertaken
by buse. During his stey in Belhi, the applicant halted at
the Indian Agricultural Research Institute, Delhi at the
Farmer's Hostel. While returning from Amritsar, the appli-
eant alonguith his family performed the journey by bus upto
Delhi and from Delhi to Guuwahati by tragn. When he reached
at Guw;hati on demand from the platform ticket c¢heck er, .
the applicant handed over the tickets to the tickst chacker,
Although the applicant requested the platform ticket chack er
to refund the tickets, he houwsver, refused to return the
same, The applicant élso did not note the tikket numbers
for inward journsy, However, the applicant, on completion
of the said journey, submitted his final bill for adjuste
ment against the said drawal of advance of R.16,000/-, Hae °
Could not furnish the tickset or ticket Mos, for the inward

journey from Delhi to Guuahati, .

¢ Contd.. 3
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3. The respondents ifisisted for the tickets and
vide letter dated 20.12.,1999, the applicant was asked to
refund the LTC advance of R.16,000/=, since he failed to
submit the necessary matsrials in taims of LTC as per the
direction of the Administrative Officer vide letter dated
7.2.1997, When he failed to refund the said amount subseqye-
ﬁtypglc%nmuniCatian asking the applicant to refund the

said LTC emount, uas sent to him vide the impugned arder
dated 4,5,2000., The legitimacy of the said order is under

chellenge.

4, The respondents stated that the applicant
submitted his final bill beyond the stipulated period., The
respondents expressed its inability for settling the final
bill of LTC advance, since the applicant failed to submit
necessary document in respect of granting of L.T.C. Rules
contemplates for submission of the bill within the period

but the riles also provides relaxaticn,

Se I have heard Mr, M.Chanda, learned counsel
for the applicant and Mr.B.C.Das, learned counsel appearing

fer the respondents,

6. There is no basic dispute as-to whether the
applicant had undertaken the journey. If the applicant

could ndt produce the documents the respondents could have
acted upon the other materials and to satisfy itsel@®, whether
he had uadertaken the journey. There is no qQuestion of not
releasing the bill. The matter is a cld one and the matter
requires early disposal. Considering the facts and the cire
cumstances I am of the view that ends of justice will be

met if a directicn is isaed to the applicent to submit a
detailed representation before the authority narrating all
the facts and materials in support of .his journey that he
undertook, within three weeks from the date of receipt of

the graoer. 1f such representation is made within the . -
' ’

contd,. 4
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prescribed period, the respaondents shall sympathically
consider the same and pass an appropriate order by assie
gning reason as per law., Till the completion of the exer=
cise and till the communication of the reasoned order

the measure of recovery shall remain suspended,

Subject to thg'obsetvatidns made above, the

application stands disposed,

There shall, however, be no order as to costs,

( D.N.CHOWHURY )
~ VICE CHAIRMAN
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Tribunals Act, 1985).

s O.A.No.l£21£/2000

Sri Morgan Syiem s Applicant

Title of the Case

Union of India & Ors. : Respondents
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LF AT N ive "\5"1'{\?),113 {y)
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ion.ugder SectionV19 of the Administrative

I NDEJZX

Sl., No. Annexure Particulars Page' No.
1 - Application 1-12

2 - Verification 13

3 1 Impugned Order dt. 7.2,97 14

4 2 Impggned order dt. 20.12.99 15

S 3 Impugned order dt. 4.5.2000 16

6 4 Representation dt. 27.2,97 17

7 5 Representation dt. 6.1.2000 18

Filed by

Date s 21:3,5:'21k<g

Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

(An Application under Section 19 of the Administrative
Tribunals Act, 1985).

C.A. No.déégéLﬂ/zooo

BETWEEN

Sri Morgand Syiém

Son of Sri Dufferine Basaiaw

MOIT

Tech. officeyT 5

Division of Library,

Iﬁdian Council of_Agricultural'Reseafch
Complex for NEH Region, Umiam,
Barapani, Meghélaya

e sss.Applicant
~AND=~

1. Tge Union of India
Through the Secfetary to the
Government of India
Ministry of Agriculture,

New Delhi,

The Director,

N
L]

Indian Council of Agricultural Research
Complex for NEH Region,
Umroi Road, Barapani,

Meghalaya~-793103

Contd.....



3. The Administrative Officer,
Indian Council of Agricultural Research
Compéex for NEH Region,
Umroi Road, Barapani,

Meghalaya=-793102

« «sos+ Respondents

DETAILS OF APPLICATION

1. Particulars of order against which this applicatiog

is made,

This application is made against the impugned
order of recovery of LTC Advance dated 7.2.1997, 10.12.
97 and 4.5.2000 issued by the Administrative Officer,
Indian Council of Agrlcultural Research Complex for NEH
Region, Umr01 Road, Meghalaya and also praying for a
direction to the respondents not to make any recovery
of LTC advance on the alleged ground of non-submission
of tickeX and ticket nos. for inward journey from Amritsar

to Guwahati via Delhi,

2. Jurisdiction of the Tribunal

The applicant declares that the subject matter of
. o
the application is within the jurisdiction of this Hon'ble

Tribunal.

3. Limitation

The applicant further declares that the application
is within the period of limitation under Section 21 of the

Administrative Tribunals Act, 1985,

4, Facts of the Case.

The applicant is a citizen of India and as such he
' .

is entitled to all the rights and privileges guaranteed

by the Constitution of Endia. '
Contd- .
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‘4.2 That your applicant was initialiy appointed

as Assistant Librarian in the year 19€4. Thereafter he
'was promoted to the grade of Technical Officer (T 5) in
the year 1990 in the pay scale of . 6500-10500 (Pre

revised Rs.2000-3500).

4.3 , That your applicant begs to state that in the

/

“onth of January 1994 the applicant took LTC advance

5

for the block year 1990-93 for an amount of %u 16000/:)

»'}as LTC advance. The said advance was duly sanctloned by

-...__\

the departmental authority vide. order bearing letter

No. RC(P)3/84 dated 12.1.1994 for undertaking the journeys

e

from Shillong to Amtlrsar. It is relevant to mention

here that the said LTC advance was drawn for all the

family members including his one son ahd three daughters,
wife and for self. In this connectinn it is pertinent to
mention here that initially an amount of Rs. €000/~ was

paid to the applicant as LTC advance by the department

for purchasing the Railway tickets. The applicant according-
ly on receipt of the‘said amount of Rs. €000/~ purchased -

Railway tkcket from Guwahati to Delhi., Thereafter the

applicant produced the copy of the Railway ticked to the

concerned authority for self and other family members. The

-/

authority accordingly verified the Railway tickets and
—~——— .

released the second instalment of Rs., 8000 for performing

the journeys from Shillong to AmritijE/anﬂ back,

4,4 That it is stated that the applicant accordingly»Mﬁ«
in the month of January 1994 performed the journey along
with family members by Train from Cuwahati to Delhi. It
is relevant to mention here thatfhe performed the journey -~

from Shillong to Guwahati and Delhi to Amritsar by Bus.

*
3
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It is relevant to mention here that while performing

the said jgurney by the applicant along with his family
‘members after drawal of LTC advance for the block year
1990-93, all the members of the applicant's famkly
halted at the Indian Agricultural Research Institute in
Delhi.at the Farmer's Hostel. Necessary entries were
also made in the relevant register in the Farmer's Hostel
while the applicant along with family members pefformed
the out ward joufney from Shillong to Amtirsar which is
evident beyond all doubts that the applicant along with
other family members performed the journey after drawal

of LTC advance for the block year 1990-93,

4,5 - That it is stated that while returning from
Amt}rsar the applicant and his family members performed
the\gburneys by Bus upto Delhi and from Delhi to Guwahati
journey was performed by TrainTFIt is pertinent to

mention here that after reaching at Guwahati the applicant

was required oéprdduceﬂ the tickets to the Platform

e

'egkér on demand. But unfortun tely the Ticket
ch*cE;r/}efused to return the ticket for inward journey

£¥om Delhi to Guwahati to the applicant although the

applicantg requested the platform técket checker to refund

the tickets. However the platform ticket checker refused

to return the same. It is pertinent to mention here that .

at that point of time a tight security was maintained

in the Railway Station to avoid insurgency activities. The
/( applicant was failed to note the ticket numbers for inward

journey. However on completion of the said journey the

applicant submitted his final bill for adjustment against

thesaid drawal of advance of Bs. 16000/— for LTC advance.

It is pertinent to mention here that the applicant could

/\@jan 0 Sy,
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furnish the ticket or ticket nos for the inward journey

from Delhi to Guwahati as stated above., In this connecs

- tion it is relevant to mention here that the LTC advance

and the ticket nos. for inward journey was recorded in

the personal file of the applicant,

4,6 Most surprisingly the Administrative Officer
issued the impugned order asking the applicant for

refund ofEhs sald LIC advance vide letter bearing No.
RC(P)3/84 dated 7.2.1997 alongwith interest on the

ground that the applicant Eiigéalo submit the final bili
for adjustment in time as admissible under rule. In this
connection it is stated that since the matter relating

to tﬁe year 1994, as such the applicant céﬁié not able /A‘
to furnish the relevant date when he submitted the bill
but the same was pointed out only in the month of
February,

Rermxkrx, 1997, However, after receipt of the said impugned
letter dated 7.2.97 the applicant submitted a represen-
tation on 27.2,1997 addressed to the Director ICAR
Research Complex for NEH Region, Shillong where he has
categorically stated theﬁie had submitted the pPhotographs
a8s an documentary evidence stating therein that the ticket
for inward journey could not be furnished as the same was
collected by the Platform Ticket checker as stated abgve.
After receipt of the said representation the authority
remained silent ang the applicant was under the impression
that the authority might have considered his case but most
surprisingly the Administrative Officer vide his impugned
letter bearing No. RC(P)3/84 dated 20.12.99 informed the
applicant that the matter has AXREAQ already been decided

in terms of letter dated 7.2.1997 and the applicant was

directed to deposit the amount of s, 16000/~ alongwith
®



g\

6

interest within 10 days from the date of receipt of

this letter, and thereafter another impugned letter

was issued by the Administrative Office vide letter
bearing No. RC(P)/3/84 dated 4.5.2000 whereby the
applicant is asked to refund of LTC advance of ks, 16000/~
alongwith interest of Rs. 2613/~ in one lot, failing which
the same would be recovered from the salary of the
applicant from the month of May, 2000, onwards as per

rule. The applicant being highly aggrieved by the impygned
order of recovery of LTC advance finding no other alter-
native approaching thie Hon'ble Tribunal for protection
of his right and for restraining the respondents from
making any recovery of LTC advance which was properly
utilised by the applicant alongwith his family members,
undertook the journey from Shillong to Amritsar. In this
connection it is relevant to mention that the applicant
against submitted another representation on 6.1.2000
addrcssed to the Administrative Officer wherein he had
stated that he availed the LTC from Shillong to Amritsar
and back alongwith his family members in the month of
January, 1994 and also quoted the reference of letter dated
27.2.97. The applicant further stated that he could not
submit the LTC bill within the stipulated time. The ap?li-
cant/ségted that after drawal of advance for LTC for the

< EREERN

bléck year 1990-93 necessary documents were submitted by

‘/h}m”in terms of circular dated 12.6,1987. It is also stated
f/%hat the contention of the respondents that the applicant
4 had failed to submit the LTC.bill--against the advance of
Rs. 16000/~ does not arise amd the Airection for refund of
of the whole amount ddes not arise as he had since performed

the journey from Shillong to Amtirsar and back. However,
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the applicant also stated that if there is any shortages
in LTC Bill the exgess amount drawn by him may be allowed
to refund, but no action has been taken by the respondents
on the representation dated 6.1.2000 submitted by the
applicant rather the impugned order dated 4.5.2000 has
been issued by the respondents asking the applicant

to refund the amount of R, 16000/~ along with intereét

of Rs. 2613/-. This action of the respondents id highly
arbitrary, illégal and unfair in as much as the applicant
had submitted the bill and other documentary evidence

in connection with the entire journey from Shillong to
Amtrisar and back. As such the impugned orders are

liable to be set aside and quashed.

Copy of the impugned orders dated 7.2.97, 20.12.99
and 4.5.2000 and representations dated 27.2.1997 and

6.1.2000 are annexed as Annexures- 1,2,3,4 and 5

respectively.

4.6 That your applicant begs to state that the final

bill against the said advance of #s.26000/- was submitted
R e
on completion of the return journy long back in the-—year-

1994 as such no detail particulars could be furnished

by the applicant. Therefore Hon'ble Tribunal be pleased
to direct fhe respbndents to préduce the relevaft records
as well as the bill submitted by the applicant and the
personal file of the applicant where entries were made
relating to LTC advanced waé sanctioned to the applicant
for the block year 1990-93 before the Hon'ble Tribunal
tor perusal.

It is categorically stated that since the applicant

submitted the bill although he had failed to submit the



i

I\

tickets and ticket nos for inward journey i.e. from
Delhi to Guwahaﬁi therefore entire advance granted to
the applicant cannot be asked to refund without settling
the bill for which detail particulars for outward
journey are available with the authority. It is relevant
to mention here that detail particulars of the ourward
journey as well as other particulars regarding inward
journey was also submitted before the Administrative
Officer by the applicant. As such it is duty of the
respondents to settle the bill and the same cannot be
rejected only on the technical ground that the bill
was not submitted with the time limit, It is also stated
that necessary entries were made in the'relevant register
which are available with the respondents regarding his
stay alongwith family members in Farmer's Hostel, Delhi.
copp Ui tant o
As such the claim of thgqcannot be rejected as bogusy/
more so, when the applicant'sub;itted the other documen-
tary evidence relating to his journeys to the respondents,
Therefore Hon'ble Tribunal be pleased to direct the
respondents to settle the claim of the applicant and
further be pleased to declare that the respondents are
not entitled to make any recovery from the ray and
allowances of the applicant at this belated stage.If the
respondents are permitted to recover the amount.of'%.16000/
which was drawn as BTC advance for the block year 1990-93
in the year 1994 the applicant will face irreparable
financial loss and the same will also cause hardship to
the applicant and his family members.

4.7 “*hat this application is made bona fide and for

the cause of justice,

A~ Dv S \Crn,



5.5

Grounds for felief(s) with legal provisions.

For that the applicant was granted LTC advance
for the block year 1990-93 in full only on
production of Railway tickets for to6 and fro
Jjourneys as such the detail particulars and

other documents are available with the respondents,

For that the applicant submitted necessary docu-
mentary evidence after completion of journeys
availing the Leave Travel Concessions for the
block year 1990-93 although he failed to submit
the tick nos. for inward journey but documentary
evidences were submitted before the authority

for adjustment the advance of LTC advance.

For that the respondents did not settle the
final b#ll of LTC of the applicant on the ground
that the bill was not submitted within the stipula-

ted time period,

For that the applicant submitted necessary documen-
tary evidence regarding his journeys after drawal

of LTC advance for the block year 1992-93,

For that the applicant was informed regarding |
hon-settlement of LTC bill only in the month of
Febrmary 1997, thereafter he submitted representa-
tion dated 27.2.97 but the authority remained
silent even after receipt of the representation

of the applicant but suprisingly after a lapse of
two years i.e. in the mont of December 99 the
applicant was again info%med regarding non-submiss-

ion of LTC bill in time dnd.directed to refund

]\’(«)\?am D, jaham
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the whoéeamont of LTC advance only on the ground
that the bill was not submitted within the stipula-

ted time after a lapse of several years.

4.6 For that the recovery of LTC advance without
settling the final bill will cause immense hardship

to the applicant and to the family members.

6. Details of remedies exhausted,

The applicant begs to state that there is no other
remedy available before the applicant under any rule,
than to filing this application before the Hon'ble
Tribunal., However, the applicant submitted repiesenta-

tions before the authority but the same were rejected.

7. Matter not pending before any other Court/Tribunal,

The applicant further declares that he ha@ not
previously filed aﬁy application, writ petition or suit
regarding the matter in respect of which this applica-
tion has been made before any court of law or any other
authority or any other Bench of the Tribunal and/or an?
such application,writ petition or suit is pending before

any of them,

8. Relief(s) sought for :

Under the facts and circumstances of the case the
applicantg prays that Your Lordships may beg pleased to
iésue notice to the respondents to show cause as to why
the relief sought for by the applicant shall not be
granted, call for the records of the case and on perusl
of the records and after hearing the parties on the
cause or causes that may be shown, be pleased to grant

the following relief(s) :



&
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That the impugned orders of recovery issued
under letter Nos.RC(P)3/84 dated 7.2.1997,
RC(P)3/84 dated 20.12.99 and RC(P)3/84 dated
4.5.2000 (Annexures=-1,2 and 3) be set aside

and quashed,

That tﬂe Hon'ble Tribunal be pleased to

declé;e that the respondents are not entitled

to make any recovery without settling the final
bill of LTC for the block year 1990-93 submitted

by the applicant with documentary evidences.
Costs of the Application.,

Any other relief/reliefs to which the applicant
is entitled to under the facts and circumstance
of the case and as may beg deemed fit and

proper by the Hon'ble Tribunal.

Interim Relief (s) prayed for

During the pendency of this application, the

-

applicant prays for the following relief (s)

9.1

That the impugned orders of recovery of LTC
Advance of R, 16000/- for the block year 1990-93
issued under letter Nos. RC(B)3/84 dt., 7.2.97
(Annexure-1), RC(P)3/84 dated 20.12.1999
(Annexure-2) and RC(P)3/84 dated 4.5.2000
(Annexure-3) be stayed till disposal of this
applicétion or thc respondents be directed not
to make any recovery of LTC advance stated above

till disposal of this application.

Mﬁﬂ;aﬁ 2 qua,n



10. ® ® 00000 000 LN

That this application has been filed through

Advocate,

11. Particulars of Postal Order.

i I.P.0.No. : 0@ (97314
D -

ii. Date of Issue : 0L~ 06~ 2000

iii, Issued from : G.P.0., Guwahati.

iv. Payable at : G.P.0O., Guwahati,

12. Details of Enclosures

As stated in the Index,



VERIFICATION

I, Sri Morgand Syiem, son of Sri Dufferine
Basaiew, BHged aboth% years, working as Tech. Officer
(I-5), in the office of the office of the Division of
Library, Indiaam Council of Agricultura Research Complex
for NER Region, Umiam, Barapani, Meghalaya, applicant
in this Original application do hereby verify and declare
th t the statements made in paragraphs 1 to 4 and 6 to
12 are true to my knowledge and those made in paragraph
5 are true to my legal advice which I believe to be

true and I have not suppressed any material fact.

And I sign this verification on this the 474

day of May, 2000.

/\@7% o%w,m

Signature
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Annexure-1

Indian Council of Agricultural Research
ICAR Research Complex for N.E.H. Region
Umro Road, Barapani=-793103, Meghalaya

No. RC(P)3/84 Dated Barapani, February 07th 1997

PR st ..}

L = R P o

OCRDER

% In continuation to this Office Order No.RC (P)3/

£
g’/#/¢/gzj;ated 12th January, 1994 shri M.D.Syiem,T-5 of this

- Complex figrs. Barapani is hereby requested to refund the
rr——————

LTC advance of B.16.000/-(Rupees sixteen thousand) only

in one lot alngwith interest which was sanctioned in

L,c,*f% favour of him being the 4 yearly LTC for the block year
lﬁ;L— '\ ﬁ éa‘ 1990-94 since he failed to submit the adjustmentNQf his

final LTC in time as admissible under %Eiggq
T

This issued with the approval of Director and

concurrence of Finance & Accounts Officer and Asstt,

Administrative Officer (Estt,).

Sd/- Illegible

\ 20.2,97
To Administrative Officep
Shri M.D.Syiem, T-5,
Library

ICAR,...Barapani.
Copy for informationg necessary action to

*

. Asstt. Administrative Officer (Estt.) ICAR Resgarch

' Complex for NEH Region, Barapani. He may please

work out the amount of interest against the advance
drawn by Shri M D.3yiem, and the same may be informed
to the incumbent concern. Necessary action may also
bPlease be taken to recover the amount accordingly.,

2. Finance & Accounts Officer, ICAR R.search Complex for
HEH Region, Barapani.

O ettt

YA
o
5 o

/‘[@7@ A e
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Annexure-2

Indian Council of Agriéultural Research
ICAR Research for N.E.H. Region, Umroi
Road, Umiam, Meghalaya.

No. RC(P)3/84 Dated 20.12.99

To

Shri M.D,Syiem,

Technical Officer (T-5)

Division of Library, ICAR Research Complex
for N.E.H. Region, Umiam.

Sub : Refund of LTC advance drawn vide sanction order
No. RC(P)3/84 dated 12.1.199%-regq.

Ref : Your letter Bated 27.2.,97.

With reference to above; your are hereby informed
that the matter had already been decided/conveyed vide
this office Order No. RC(P)3/84 dated 7.2.1997 (Copy
enclosed). You are, therefore requested to deposit the

e mm—
saild amount of Rs,16, 000/~ along with interest on or
before 10(ten) days of receipt of this letter,

This issues with the approval of the Director.

Yours faithfully,
Sd/- Illegible 20.12.99
'Administrative Officer

Copy forwarded for information & necessary action to -
1. Finance & Accounts Officer, ICAR Research Complex
for NEH Region, Umiam, :

2. Asstt. Administrative Officer (E), ICAR Research
Complex for N.E.H., Region, Umiam, This has a reference
to this office order No. RE(P)3/84 dt. 7.2.1994.

e

.
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Annexure-3 ‘

INDIAN COUNSIL OF AGRICULTURAL RESEARCH
ICAR RESEARCH COMPLEX FOR N.E.H. REGION
UMROI ROAD, UMIAM, MEGHALAYA

No. RC(P)3/84 “;’Dated 4th May 2000.

—

ORDER

In continuation to this office letter of even
number cdt. 20.12.99, Shri M.D. Syiem, Tech. Officer (T-5)
of this complex Hqrs. Umiam is hereby informed to refund-

N

the LTC advance of R, 16,000/« which was sanctioned
for the 4 yearly LTC 1990-93 vide order No. RC (P)3/84
dated 12.1.1994 alongwith interest of Rs. 2613/~ in one
lot failing which the same would be recovered from his
salary from the month of May 2000 onwards as per rules.

7 e e ie— .
This issues with concurrence of F.A.O. and approval

of the Director.

Sd/- Illegible 4.5.2000

(M. J.Kharmawphlang)
Administrative Officer

To

Shri M.D.Syiem, Tech. Offlcer(T 5)
Division of Library,

ICAR Research complex for N.E. .H. Reglon,
Umiam, :

Copy forwarded for information & necessary action to

1. Asstt. Administrative Officer (E), ICAR Research
complex for N.E.H. Region, Umiam, Recovery may be
started from the month of May 2000 with an intima-
tion to the 1ncumbent concerned from his end. .

1

2. Finance & Accounts Officer, ICAR Research Complex
for N.E H. Region, Umiam.
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Annexure-=4
To
The Director,
ICAR Research Complex for
N.E.H. Region,
Umroi Road _ Dated the 27.2.1997

Sub : Refund of LTC advance - regarding.

sir,

With reference to your order No. RC(P)3/84
dated 07.02.1997, I have the honour to lay a few lines
for favour of consideration.

That Sir, I had applied for an LTC to Amritsar
along with my family on January 1994 and the same had

been visited accordingly.

That Sir, I had bought the ticket for onward
journey from Shillong to Delhi Gauhati amounting tdn
Rs. €000/~ (Rupees eight thousand) only, in which the
proof of the ticket had been submitted to the Administra-
tign and the same is kept in my personal file.

That Sir, while returning back to Shillong on
reaching Gauhati Railway station, the TTE/checker took
away the ticket without returning to me; the reason is
due to heavy underground opefations in Assam.

That Sir, I had also submitted thephotograph vide
circularNo. RC(g) 27/67 dated 12.6.87, which clearly
indicated thatZ I had visited the place alongwith nyp/
family members. 3

That Sir, if necessary to refund only the return
ticket may be considered, which shich should be lenient
and minimum so that my family will not suffer.

Thanking you,

Yours faithfully,
Sd/- M.D. Syiemh
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Annexure-5

INDIAN COUNCIL OF AGRICULTURAL RESEARCH
ICAR RESEARCH COMPLEX FOR N.E.H. REGION
UMROI ROAD, UMIAM 793103

Pated Umiam, the 6th January, 2000

To

The-Administrative Officer,
ICAR Research Complex for NEH Region,
Umroi Road, Umiam-793103

Sub : Refund of LTC Advance drawn vide sanction Order
No. RC(P)3/84 dated 12.1.94. '

Madam,

Kindly refer to your letter No. RC(P)3/84
dated 20.12.99 on the subject mentioned above and in
this regard I am to submit as follows

That it is a fact that I had availed LTC to
Amtitsar along with my family on January 1994. Due to
the fact as already stated by me in the letter dated
27.2.1997, I could not submit the final LTC bill in
time. However, performance of LTC had been done by me.
Proof of which haveZ already been furnished to you,
according to your circular No. RC(G)27/87 dated 12.6.87.
Your contention that I have failed to submit the final
LTC bill does not arise and in fact,the whole amount of
LTC bill drawn by me may not be directed to deposit back
since I had already performed the journey. However, if
there is any shortage of the amount in my LTC bill, the

excess amount drawn by me may be refunded.

Yours faithfully,

(M.D.SYIEM) .
Technical Officer (T-5)
Library Section
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IN THE CENTRAL ADMINISTRATIVE t+¢ GUWAHATI BENCH ::

AT GUWAHATI.

ORIGINAL APPLICATION NO. 176/2000

Sri Morgan Syiem ceoe Applicant.
- Versus =

Union of India & Others. ceve Respondents.

The Respondents No, 2 and 3 beg to file their

Written Statement as follows :=

1) That all the averments and submissions made
in the Original Application are denied by the answering
Respondents Save what has been specifically admitted herein

and what appears from the records of the case.

2) That with regard to the statement made in
paragraph 1 of the Original Application ( hereinafter
referred to as the 0.2, ) the answering respondents beg to
state that the Order of recovery of L.T.C. Advance were
absolutely correct and were on the basis of the existing
rules for the adjustment of L.T.C. Advance. The applicant

r ]

did not care to folloyﬂfheﬁinsgruction issued to him while
sanéﬁioning the le,g}iAannce, regarding performing the
366;;ey and supggfsion of final L.T.C. bill, The applicant
had drawn ks, 8.00g/7o(ﬂ8.1 «1994 as 50% of adv;nce

‘sanctioned vide Order No. RC(P) 3/84 dated 12.1.94 and

“rapgrrTT

contd ... p 2.



remaining amount of &, 8,000/~ on 14.2,1994 vide Order
No. RC(P) 3/84 dated 4.2,94. The‘applicant was further
instructed to start onward journey within 15 days from
the drawal of advance, whereas the reservation of the
tickets was for 4.3.94, The applicant was to adjust the
advance within 30 days after completion of the return
‘journey failing which the entire amount will be recovered

in lump sum, But as per the f£inal bill submitted, the v//

spplicant had completed the return journey on 14 ’3‘94.‘

but submitted the final bill on 20,3.95 after the stipulated

.
time limit, \/\;/ )

The applicant as per xke his request dated
dated 6.12,.,1993 was granted 9 days Earned Leave w.e.f.
10.1.1994 to 18.1,1994 with the permission to prefix 8th
and 9th January, 1994 being second Saturday and Sunday vide

Order No., RC(P) 3/84 dated 12.1,1994, However the applicant
1 W R T TR T W we—— "1
submitted the journey-cum-reservation tickets for undertaking
_-__,-w-ﬂ““ T

the onward Journey on 4.3, 1994 for drawak of remaining 50%

advance sanctioned tdr him It is pertinent to mention here
that the applicant did nmt alter his leave already sanctioned
to him w.e. £, 10.1.%994 for availing L.T.C. w.e.f. 4.3,94.
Besides the applicant even failed to submit the Xero% copies
of tickets or mention the ticket numbers for;Zhward journey
'pn/to’indicate the Class in which he has performed the

nvard journey.

A copy of the final bill dated 20.3.95 is annexed

hereto and is marked as Annexure = I,

. contd...p30
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3) That with regard to the statement made in
paragraphs 2 and 3 of'the 0.A. the answering respondents
beg to state that it is upto the applicant to prove the

veracity of the statement made therein,

4) , That with regard to the statement made in
paragraphs 4 and 4.2 of the O.A. being matters of record
of the case the answering respondents have no comments

to offer,

5) That with regard to the statement made in
paragraph 4.3 of the O.A. the answering respondents beg -
to state that after withdrawal of the first 50% of L.T.C.
advance on 18.1.,1994 the applicant submitted his railway
tickets for his onward journey on 1,2.1994, Accordingly
the rest 50% was released vide Order No, RC(P) 3/84 dated

4,2,94 which was drawn on 11,2,1994,

6/// " That with regard to the statement made in
paragraph 4 .4 of the O0.A. the answering respondents beg ﬁo
state that the contention of the applicant is that he
performed the journey from Shillong to Amritsar in thg
mohth of January; 1994, whereas, the documents produced

to the office reveal that the tickets purchésed was for
4.3,1994 for his onward journey from Guwahati to Delhi.
ﬁence, lt 1s a question of doubt as to how the applicant
performed the journey in the month of January, 1994 when

the tickets were purchased for March, 1994,

contd ... P 4,
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Furthermore, the contention of the Applicant
. ﬁas that he made the necessary entries in the relevant
register in the Indian Agricultural Research Institute
Farmers Hostel ., But while submitting the final bill no
date and period is’indicated or whether the entries‘were
made in the moﬁ%ﬁ%bf January, 1994 or March, 1994, As per
norms teceipts for the period stayed in the Indian Agri-

e LTI

A cultural Research Institute Farmers Hostel is issued to

L

/;fy ~ the incumbent by the hostel authority. But no such document

or receipts have been enclosed along with L.T.C. final bill

or with the application by the applicant.

A copy of the railway ticket from Guwahati to
Delhi on 4.3.94 is annexed hereto and is marked

as Annexure - II1,

7 That with regard to the statement made in paragraph
4,5 of the 0.A, the answering respondents beg to state that
the applicant was very well aware that at least ticket number
us required for verifying the authenticity of performing

the journey since he has been holding very responsible

post right from the initial appointment, it should have
been in his knowledge to record the number of the tickeis.
It is evident that from the main subject matter is L.T.C.
advance the same automatically recorded in the personal
file, and 4if the ticket number of inward journey could
have been recorded then the applicant could at least

mention in his so called final bill,but which he did not
submit along with his final bill.

contdooo p 50
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' 8) That wi£h‘regard to the statement made in
paragraph 4 ,6 of the 0.A. the answering respondents beg

to state that when the applicant did not submit the final
ﬁill for L.T.é. Block year 1990-93 extended upto 1994
within the sﬁipulaﬁed time limit i.e, within 30 days
‘afger completion éf.égward journey and.could not produce
the copies of the tickets mention the ticket numbers even
for;éQWard journey, the office had to issue the orders for
refunding the entire advance alongwith interest to observe
the rule position on the subject. In the sanction order
dated 12.1.1994 it was clearly indicated regarding submie
ssion of final bill for L.T.. i.e. within 30 days after
completion of journey. The applicant completed his inward
journey on 14.3.1994 and as per rule he should have
submitted the final L.T.C. Bill for adjustment latest by
13.4.1994 i.e. within 30 days, but he submitted the final
bill only on 20.3,1995 after more than a year. The repre-
sentation dated 27.2.1999 and 6.1,2000 was examined but
‘the same could not be found satisfactory by the competent
authority and that was communicated to the applicant with.
the direction to refund the advance alongwith interest
vide No. RC(P) 3/84 dated 20,12.99 and 4.5.2000 failing .
which the amount will be recovered from his monthly salary
of May, 2000. The office has to issue the orders for . ‘
refunding the entire advance alongwith interest to observe

the rule position on the subject.

Copies of the oxder dated 12,1.94 and the
Rules are annexed hereto and are marked as

Annexures = II1 & IV respectively.

Contdoooo P 60-
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9) That the grounds taken in the Original
Application are no grounds in the eye of law to challenge
as the applicant haé hiserably failed to produce the
documentary evidence in support of his journey and
regarding the‘entries made in the Farmers Hostel during

" his halt there. It is the duty of the concerned official
to issue money receipts to the persons after their check=

out from the Hostel . As such, the claim of the applicant

cannot be considered and he is liable to refund the entire

advance along with interest.

.10) That under the facts and circumstances stated
above it is respectfully submitted that the applicant is
liable to refund the L.T .. advance with interest accfued

thereon.

VERIFICATION ..

Q(
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VERIFICATION

I,‘ Dr. Narendra Deo Verma, Son of Munilal
Verma, aged about 57 years, presently working as Director,
I.C .A.IR. Reseafch’ complex for N.E.H. REGION do hereby
verify that the statements made in paragraphs 1, 3, 4. 5
and 7 of the written statement are true to my knowledge
and those made in paragraphs 2, 6, 8 and 9 being matters
of records of :thé case are true to my information derived
therefrom which I believe to be true and those made in
paragraph 10 is based on legal adviee. I have not suppreésed

any material facts,

-

Place ¢ Guwahati. - F DirecBL GNATURE
. oy 3 €S '13 vﬁa Fiur TR,
ICAR Research Complex For N.€.H. Region.
3ftrm, et
Umiam, Meghalaya

Date  : 29 wy QK WMW&%& eo %goﬂa
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Rules

Al Incorporating Orders received up to January, 1999 )

i

MUTHUSWAMY _  o
AND S
BRINDA

'SWAMY PUBLISHERS (P) LTD. ,
164, R. K. Mutt Road, Post Box No. 2468, CHENNAI — 600 028
) Phone: 493 83 65 Fax: 493 83‘ 63 :

Delhi Branch:

'SWAMY:. PUBLISHERS (P) LTD. |
4855, 24, Ansari Road, Daryaganj, NEW DELHI — 110 002
Phone: 32592 56  Fax: 328 16 97 :

YOGAMAYA STORE

i KEATINGE ROAD
: SHILLONG-793001
; : 227688, 220833 ' , '

O .

AR




gy fualic i SRR ST T o | ) . e
B s .. XIL GRANT OF ADVANCES ‘
Tl Advzinéc‘s."are granted 10 Government servants to cnable them 1o \

avail themsclves of the conggssion. The amount of such advance in each
¢case will be limited to 80% of the estimated amount which Government
would have to reimburse ;uix,n‘:s'pcc}‘of the cost ‘Qf the jpumcy_both ways.
. 2. If the family travels scparately . from the Government scrvant, the
advance may also be drawn separatcly t0 the extent admisg,iblc".‘
% l 3. The advance may be drawn both for the forward and return journeys i
R it the time of commencement of the forward journey, provided the period of ;
' leave taken by the Govemment scrvant o1 the period on anticipated absencc ;
of the members of the family does pot cxoeed three months of 90 days. If j
this limit is ‘exceeded, then the advance may be drawn for the outward !
_ journcy only. ' . ' : ‘
\ - 4. If the limit of 3 months or 90 days is exceeded afier the advance had |-
i - already been drawn for both the journcy's, one-half of the advance should be i
; ;;cf_undcd to Government forthwith. 7, - ' _
5. Advances to temporary Government scrvants arc sanctioncd subject

to production of sufcty of a permancat Government scrvant.
6. Advances arc sanctioned by the. Head of Office. . o
7. Normally, the advance should be refunded in-full if the outward ]
| . journey is not commenced within 30 days of the grant of advance, ln casc O
Joumeys by rail, advance can be drawn sixty days before the proposcd date
{ of the outward jourmcy. In all cases, the Government .servant should
| produce railway of bus _lickets within ten’ days of drawal of the
g advgnqc;——Rulc 15 (V). e e ' e
. Y/, The claims in adjustmént of the advance should be preferred within e
. onc month of the completion of the return journey, if advance has been '}
, drawn and within three months if no advancc has been drawn.—Rules 14
f and 15 (vi). Ce o | ~ : :
) 9, Scparate advances for diffcrent batches may be adjusicd by scparate
claims. A ;onsolidalcd advance sbould, however, be adjusted in 8 singlc bill. 1
' ! 10. In the case of an officer on dcputation who avails ofi LTC bt
: .immcdiatcly.on reversion but before joining his parent office, the bprrow'mg
_dcpanmcnt"mny grant . the advance i, consultation with the' “lending
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20 SWAMY $—C.C.S. LEAVE TRAVEL CONCESSION RULES

dcpanihcm and endorse a copy of the order 10 the lending deépartment 1o

- epable them to watch the adjustment of the advance.—Onder No. 14.

. 11. Field Offices should maintain. ‘a register of LTC claims. The
register should be closed monthly in the last week and put up to the Head of
Office for obtaining orders in regard 1o recovery of outstanding advances

: due for adjustment. (Pro forma of the Register available in Order No. 29).

12. If the conditions laid down in the sanction arc not complied with or

" if the rules for granting advances for LTC have becn violated, the Head of

Office should charge penal interest, i.c., 2% above the rate of interest

allowed by Government on Provident Fund balances.—Order No..29. -+ ..

oot .':(
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" XIIL. WHAT THE GOVERNMENT SERVANT. | |
. ~ SHOULDDO . T
1. He should ensurc that_ his home town is correctly indicated in his
setvice records. Otherwise he should take. action (o have. his home fown
entered therein.., R I

et -

.+ 2. Whenever he intends (0 avail of the concession under this scheme,
he should inform the- Controlling Officer before commencement of the
journcys. ‘ o
1 . o . Cot

. 3. When he intends 10 avail of the concession to visit. *“anywhere in
India’* by himself or by any member(s) of his family, he should declare the
intended place of visit 1o the Controlling Officer. The official and/or
member(s) of the family must visit that place to become cligible for
reimbursement of the claim. ‘ 3 v i

4. If there is any change in the intended place of visit, he should

intimate the same to the Controlling Officer before the commencement of 3

the journey.. .. L cot
5. He should produce evidence of his having actually performed the
journey, for cxample, scrial pumbers of railway tickets, ctc. PRI

6. If he takes an advance undef this scheme he should ensure that the
outward journcy is commenced within 30 days {rom the date of grant of the
advance, or'refund the full advance. In case of journcys by rail advance can
be drawn sixty days before the proposcd date of outward journcy. In all
cases, railway/bus tickets should be produced within ten days of drawal of
the advance. ., - P R A :

4. He should scc that half the advance is rcfunded if the period of
absence cxceeds 90 days. + iz ! ol ettt
“ "8, He should prefer the bills adjusting thc advance taken within onc
month from the completion of the return journcy. In all cases, the claim will
stand forfcited or-d to have been relinquished if the same is not

t

preferred within three months of the return journcy.

16— ;
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‘ 333
In the matter of : ‘ QU

~O.A. No. 176 of 2000

[<

Shri M.D. Syiem o '
-Vs-

Union of India & Ors.
And

In the matter of

Rejoinder submitted by the appilicant in repiy to

the written statement submitted by the

Respondent Nos. 2 and 3.

The épplicant above named most humbly and respectfully begs to state as

under :

1. That your applicant categorically denies the statements made in paragraphs 2,3,6

g
and 7 of the written statement and further begs to sate that the allegation made in

paragraph 2 of the written statement wherein it is alleged that the applicant did not care to

to trace out the number of inward journey tickets but did not find any favourable response *
from the Railway Authorities even after repéated personal approach, but in the process, the
submission of final adjustment bill is delayed. But the Respondents 2lso in their written
statement admitted that the final adjustment bill was submitted by the applicant on
20.3.1995 in paragraph 2 of the written statement, therefore contention of the respondents

that the final bill has not been submitted is wrang. It is fairly admitted by the applicant that
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there may be mistake of dates but it is established beyond all doubts that he had performed
the journey along with his other family members on availing Leave Travel Concessions for

the Block Year 1990-1993. It is further submitted that the journey has been performed by

" the applicant| with the specified time limit of 90 (Ninety) days in terms of order dated 12

Januéry 1994. It is pertinent to mention here that due to tight law and order situation

prevailing at the relevant time at the Guwahati Railway Station the Platform Checker did not
i
return the tickets to the applicant and his family members for the inward journey which is

beyond control of the applicant, and taking advantage of this situation it would not be fair on

~the part of the respondents to ask the applicant to refund the entire LTC advance drawn by

'thé applicant with interest. It is contrary to law. In this connection it is relevant to mention

here that the a pplicant while submitted the final adjustment bill, he had also submitted some

photograph's ais a documentary proof that he had visited Amritsar along with other family

members during the year 1994,

It is also relevant to mention here that the entry Register for visitors of Farmer
Hostel, N‘ew Delhi is very much available with the respondents for the Calendar year 1994,
therefore there|is no difﬁomt on the part of the respondents to make further verification of
the correctness of the statement of the applicant that he had stayed along with his other
family members in the Farmers Hostel in Nev_v' Delhi on the way to Amritsar. It is also not fair
on the part of the respondents to paralise the applicant for non-submission of inward ticket

numbers that tao for a reason which is beyond control of the applicant.

It is relevant to mention here that the applicant very recently wrote a letter

addressed to th Scientist in charge Farms Hostel IARI, New Delhi on 3.9.2001 with a

request to issuance of Certificate in respect of their stay in Farmer Hostel, during the year

. March 1994 and the same is sent through SPEED POST.

. Acopy of the letter dated 3.9.2001 is annexed as Annexure-6.
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2. That your applicant categorically denies the statement made in paragraphs 8,9
and 10 of the written statement and further begs to state that the reasoin of deléy in

submission of final adjustment bill has already been explain in preceding paragraph,

- along with interest does not arise, in the facts and circumstances stated above.

in view of the submissions made above and also considering the peculiar

- facts and circumstances of the case, the Original Application is deserves to be

aillowed with costs.
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VERIFICATION

I, Sri Morgan D.Syiem, son of Dufferine Basaiawmoit, aged aboqt 45 years,

applicant in O.A. No.176 of 2000, do hereby verify and deciare that the statements in

paragraphs 1 and 2 made in this rejoinder are true to my knowledge and the rests are

my humble submission before the Hon'ble Tribunal and | have not suppressed any

material fact.

o And I sign this verification on this the 11th day of September, 2001.

t




wr S . Most_urgent

5 Qo -

{ The Scientist Incharge,
Farmers' Hostel,
Indian Agricultural Research Institute,
New Delhi-110 012. . :

To,

Subs- Prayer for issuing a Certificate in respect
of M.D.Syiem and family members regarding
staying in the Farmers® Hostel during the
period from March 4-03-94 to 14-03-94 after
hecessary scrutiny of the entry register.

Respected sir,

I like to draw your kind attention to the
subject cited above and further to state that I need
the Certificate as stéted above from your Hostel
with my family members during the month of 4-03~94
to 14-03-94, After making Decessary scrutiny from
your end from the entry register to enable me to
produce the same to my authority as a piece of ¥
evidence regarding availing of LTC advance during the
year 1994, as because I gould not produce the inward
Jjourney ticket number or tickets as the same wag taken
by the platform checker in Gauhati Railway Station.
But the same has not been refunded to me .even after
Tepeated demand as the law and order situation was
very tied &t the eleventh time, Therefore, you are
cordially requested to take this much trouble for me
to furnigh certificate‘of my stay and my family members
in Farmers' Hostel on March 1994, after ascertaining

the register the matter may kindly be treated as most
urgent. |

Thanking you,

Yours faithfully,
3| 9o
o« SYIEM J°

( . ; '
. ’Po}: ¢ - Library & Information Officer
M/% (o

e Liv Informotiesn ¢
{CAR Rese?r?. , Offiogy B

% h Comple for Mg 5o
(*) mroj gu.“ hk"\,
%/9?/9/\/ aee o Road;ghalm 783 %00, !



